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a policy of not increasing the loom-
age, and they will continue following
that policy for some time to come. I
must however give a warning to the
House that to talk glibly of being able |
to produce 3,200 million yards is not
correct, In spite of the asgertion of
my friend Prof. Ranga it is not pos-
sible to produce it at a price at which
it run be taken by the consumers un-
less so many other conditions are
satisfied. And one of the main condi-
tions is 'hat yarn of the right type
must be available and I insist that it
should be of the right type and right
price. Today—and Prof. Ranga will
bear me out in this—you go from
Assam to Cape Comorin and you will
find that certain manufacturers of
yarn have got a premium; the weaver
wants only that yarn. You cannot
force down the throat of the weaver
any varn that you like or the planners
of this country like. And the weaver
i3 our primary concern. He is the
vroducing unit. His tool, his loom,
his preparatory process is said to be
sacrosanct. Prof. Ranga will bear me
out that today in India we have at
least 3,000 varieties of looms ranging
from the most primitive loin loom to
the latest semi-automatic loom des-
cribed in the report of the Committee.
The semi-automatic loom in spite of
Prof. Ranga’s allergy to it is not an
invention of the CommitteRor of any-
body else. It has been in this country
for. the last 40 years. It is not an
invention of recent years, It was an |
invention of the ingenious weavers of !
Western India and they have been
working on it for the last 40 years.

Sir, the time is running out and
though my temptation to dilate upon |
the recommendations of the Enquiry 1
Committee is very strong, I feel that '
it is irrelevant and you will not allow }
it. So I submit that for the limited
purposes of this Resolution, though !
the Government have been following ‘
the same policy as is embodied in the
Resolution and they will continue to '
follow it, yet they are not prepared to '
accept this Resolution because condi- !
tions may change from time to time.
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Surr H. P. SAKSENA: If it comes

to a shortage of yarn for looms, will

you permit your own textile mills to

manufacture the yarn or will you im-
vort it from outside?

Mr. DEPUTY CHAIRMAN: It is a
matter of detail.

Surr N. KANUNGO: That is a con-
tingency upon another contingency
on which I cannot give a reply.

Mgr. DEPUTY CHAIRMAN: Mr.
Kishen Chand is not here to reply.
So, I am putting the Resolution to the
House. The guestion is:

“This House, having taken into
consideration the recommendations
of the Textile Enquiry Committee,
is of opinion that production of cloth
by mills should be limited to 5,000
million yards per year and that after
the vear 1955-56 all additional pro-
duction should be by the handloom
sector.”

The motion was negatived.

AESOLUTION RE COMPULSORY
TRAINING IN N.C.C. OR A.C.C. FOR
STUDENTS

Dr  Surimatr SEETA PARMA-
NAND (Madhya Pradesh): Mr. Depu~
ty Chairman, I beg to move the Reso-
jution standing in my name, namely:—

“This House is of opinion that
with a view to inculcating a spirit
of discipline and leadership among
the youth of the country, the Cent-
ral Government should recommend
to State Governments to introduce
compulsory training in N.C.C. or
A.CC. for all students for one year
each at the High School and the
University stages of education.”

+

Though on the face of it, it might
seem that this Resolution states noth-
ing new but states merely what is an
accepted principle, I would submit that
very often these accepted principles
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themselves make Us lose sight of
important facts and the principles soon
pegin to be forgotten. And it is from
that pomnt of view that this Resolu-
tion has been prought before the
House, so that the yviews of the Mem-_
bers of this House are availahle to
Government and the views of tae Gov-
ernment are available to the people.
But unfortunately, the Resolution has
got such a little time for discussion
that it would not be possible to get
the views of as many Members of the
House as this Resolution deserves. I
would atthe outset request hon. Mem-
bers to sit a little longer, if possible,
so that tais is done——because this is
the tard time that this type of reso-
lution, which deals with student dis-
cipline, has been attempted to be
brought before the House. Once oOr
twice it was not reached, and once
when it was about to be reached, just
like today when it could have had 45
minutes, the House rose as it was
withdrawn. In order to ensure that
at least today, the same should not
happen, 1 have decided to move the
Resolution, so that Government may
make up their mind on this important
matter.

We are all very fond of saying that
the children are the wealth of the
country. But the most important
things that require to be done for this
wealth of the country at the present
stage are unfortunately not being done
because of many difficulties. And the
first and foremost is finance. Just as
it is not possible to give compulsory
education within the period of ten
years set out by the Constitution, in
the same way, this type of education
—that is, through N.C.C. or ACC,, or
as was formerly through scouting or
U.T.C.—is not being given to as many
people as we should because of lack
of finance. And secondly also because
of the lack of personnel, So, in order
to emphasise the importahce of this
type of education, which can be given
through N.C.C. or A.C.C., itis neces-
sary to touch on the question of edu-
cation that was available in our anci-
ent culture and until not very long
ago. We all know that formerly in
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our homes there was greater care
and attention given to our children’s
home education. Children used
to sit at tre feet of their grand-
parents and they had every day
some sort of moral instruction through
Bhajans, Kirtans and other anecdotes
of a religious nature. Even in schools
the teacher was respected to such an
extent and the teacher also took so
muci interest in the student that we
have plays written on this theme. In
Malavikagnmymatram, Kalidasa depicts
the contest between two teachers,
Ganadas and Haradas, who took part
in showing how their particularg” stu-
dents excelled each other. And that
happened because of the reverence
that was paid to the teacher. Due to
various circumstances, the teacher has
fallen off from that pedestal, His
economic condition has gone down. It
is such a vast subject that I wouid
be easily dragged into dealing with
the ancient period only. So, I want
to stop that by just saying that the
economic condition of the teacher and
his lack of interest in the student have
brought about the present condition.
These are depicted in the small pam-
phlet that has been brought out by an
Officer of the Education Ministry, Dr.
Humayun Kabir. It has been sup-
plied to Members of Parliament. The
pamphlet is called “STUDENT
INDISCIPLINE” and it deals with
four main features which I have briefly
touched—on the causes of student’
indiscipline. The first point of my
Resolution touches onthe question of
student indiscipline and the second on
student leadership. The pamphlet
details four main causes of student
indiscipline: —

The loss of leadership by Teachers;
Growth of Economic Difficultics;
Defects in the Existing Sys‘eni;
and General loss of Idealism.

These are the four  reasons
which are considered the causes
of the present indiscipline among
students. We have since talked
very often about this sad state of
affairs and we have very recently
witnessed the spectacle of what hap-
pened in Patna. Here in the House
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we wisa to raise a short notice ques-
tion or, If possible, a half an how
discussion over firings, etc. So, when
1t comes to tackling the question by
taking proper measures, 1 feel, we
would not show mdifference to devot-
mg some more time to this serious
question, by which 1t would be pos-
sible to bring about a better condi-
tion of discipline m spite of the pre-
sent difficulties about finance and
personnel And 1t 1s only for that
reason that I have tabled this Resolu-
tinn

The reasons for the present-day
tttitude of students are many. In addi-
tion to the four that I have already
narrated just now, the students aie
undc: the mfluence of modern films;
then the cheap literature that 1s avail-
able; wrong ideas of freedom. After
freedom, wrong ideas of liberty and
what may be called ideas of individual
mdependence really bordering some-
times on what amounts to impudence
are there, I would say, because of mis-
taken 1deas of independence. And that
has 1ts relation ultimately to the very
far-fetched situation 1n the whole
world which has come as an aftermath
of war. That, again, is a complicated
question and I do not want to go
deep into 1t beyond saying that the
World Wars have been found to leave
a state of unrest m the minds of the
youth, because of the disturbed condi-
tions, economic conditiots and other
social conditions of hife that face them,
all the results which I described just
now follow, Then the unfortunate
mcthod which the students hav ~ adopt-
ed of resorting to strike, finding it a
successful method to gain what they
would hike to have. Once I asked the
students why they resorted to strike,
and they simply said that they did
so because they observed that that was
the best way to get what they want-
ed. As a result, they have come tc
think, in the course of these last few
vears, that the authorities have given
way to the students’ demands because
of their strike and that whatever they
do must be right. I should say that
with the confidence—I won’t say con-

|
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ceit—that youth feels that whatever
it sees and thinks of the world around
them 1s the only thing to be seen and
thought; they have begun to think
that whatever t1ey want must be con-
ceded without looking to the other
stde On this question, I would refer
onlv to one instance What happen-
ed 1n Patna” Why should they decide
that the busman must take them free
of charge and if he did not do so, then
they would insist on 1, they would
even resort to violence? They had in
mind the Satyagraha of the polhtical
days of the struggle for freedom. But
they did not remember that it was
non-violent and that there was nobody
at that ume who could tell them or
to whom they could listen, that vio-
fence was bound to have its repercus-
¢tons If even one wanted to ignore
these actions—misguided actions—of
young people, at least 1n the interests
of the safety of the other citizens, the
Government 1s not 1n a position to
1gnore that and the consequenees fol-
low. So, in order to create a sense of
discipline, we have to seek all ave-
nues that will help us to bring about
the Dbest results within the shortest
period and with the least expenditure
As has been found, the N.C.C. move-
ment has helped that aim to a great
eXtent, because the 1deals of the N.C.C.
are to create a sense of new citizenship
and also a sense of social service with
a high code of conduct. If we are to
have this democratic 1deal of our
country’s independence, the mode of
life has to be made real
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Also, 1t should be remembered that,
mn the days of Partition when the
Kurukshetra Camp was established
and when 1t was not possible to keep
order there with the civilian person-
nel, doctors, ete., ultimately the Camp
was handed over to the military. With-
m a matter of days, there was a
revolutionary change for the better of
orderliness ete. Similarly, times out of
number, we hear, on the floor of the
House and outside, of the tributes
being paid to the wonderful discipline
of the Defence Forces personnel and
also to the exemplary way in which
they have conducteq fhemselves out-
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side the country. After all, they ar:z
also the sons of the same soil and
they have gone through the same early

training. But what is the difference
duc to? It is due to the disciplined
training that they have received in
addition. I have seen myself the

pioneer forces during War days when,
within a short period of three months
training, simple villagers gave such
a wonderful account of themselves
that it looked as if they had had regu-
lar training perhaps for years. Such
‘was the organized team work they
had put in under the able guidance of
taeir officers. Today because of the
stress of life and economic conditions,
it is not possible for the parents to
pay the same attention which, I was
referring to, was paid in olden days.
Tt is, therefore, necessary to have some
system by which, through our schools,
we will be able to supply this want
and we will be able to wean away
our youth from the influences to
which it is subject, through the eine-
. ma, other literature and other outside

influences of various political trends
whiclhh leave them in a mentally un-
settled state. So, because I have put
here N.C.C, or A.C.C. in the Resolution
should not make anybody interested
in any other movement, like scouting,
to feel that other movements are
ruled out. It is just a way of put-
ting that thi§ types of training would
be able to make the youth appreciate
the value of discipline, make them
patriotic and harness their energies to
the developmental plans of our coun-
try.

Sir, I have said in the second part
of the Resolution about the need to
create a spirit of leadership. That
also is a part of the N.C.C. training.

Here, I would refer to what has bzen

achieved in the country within a short
period of two years or so when this
movement was started. . To give a
few examples, at Rupar in the Punjab,
they are said to have constructed one
mile length of Sirhind Canal. At
Lansdowne in the Uttar Pradesh, a

major hill road, 12 furlongs long, has :

been constructed. Then, in Delhi, ten
miles out, the o0ld drainage system
was again reconstructed, the length
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i being 32 miles, In Belgaum, a number
of permanent houses were constructed
and one mile of metalled road was
laid. Then in my own State of
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Madhya Pradesh, in Chikalda two
, large water tanks were built. In
' Madras, rammed-earth houses were

constructed and flood relief work was
undertaken and in Bhandole, 15 miles
of all-weather road was. laid. This is
a short account of what they have
done. 'This, incidentally, apart from
giving them an idea of the practical
nature of their education, creates a
sense of leadership seeing the exam-
ple of the Armed Forces under whom
. they work and gives them also an
idea of the life that they have to lead
after the education—the bookish edu-
cation—they get. 1t also creates a
sense of dignity of labour among
them. From all these points of view,
if we want to harness the energy of
our youths to all our developmental
plans, in the various five-year plans
that we are going to have, then it is
very necessary that a correct attitude
is created in their minds. It is well
known that the same iype of enthu-
siasm which people who have gone
abroad and have noticed in the ‘pione-
er palaces' as they call the children’s
schools ete. is not noticeable in the
youth of our country. The reason for
that is that correct guidance is not
given to them. The teachers of today
are naturally somewhat disgruntled
and do not feei, ner do they have the
energy;—I have seen it myself—to
f devote any extra time after school
hours to do this. Somebody said that
even if Government were to try to
{ extend this N.C.C, or A.C.C., there
{ would not be enough teachers avail-
|

able to do the work.

I would suggest, therefore, that the
best way to get this personnel would
be to get a loan of officers from the
Army until such time as pupils and
teachers as well are trained, and the
teachers would not take such a long
+ time to become themselves instructors
for the schools. So, the difficulty that
‘ is wusually confronted in the way of
extending N.C.C. or A.C.C. movement
to all schools is the lack of personnel
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and tais can be removed with the help
of our Army.

|

. . |
Now, the prchlem is certainly of [ by devoting all our resources to doing
]

money. For that, » waould say that,
when we are spending ever. with defi-
cit financing and -exhausting our
reserves so much for so many constroe-
tive things in'the interest of our count-
ry’s future, thinking that they will
pay dividends, I do not think it should
be difficult for us to spend money for
this best investment of all, It will
achieve greater dividend, in the sense
that you get a proper band of country-
men who have a better idea of patrio-
tism. They begin to look upon every-
thing in the country as something that
belongs personally to them which at
present being absent we see the
spectacle of corruption and all other
things which are talked of so loudly
everywhere to our disgrace. They
will be the people being properly
initiated who will do things in such a
short time that ultimately this will be
a greater investment, an investment
which cannot be equalled by any other
investment.

Sir, people sometimes are heard say-
ing that if the present generation that
is in charge of bringing up the youn-
ger. generation, dies out without being
able to improve things, which they
are criticising so loudly, without being

M able to see that the things that they
are complaining of are remedied, a
time will come, perhaps, when there
would not be anybody left to distin-
guish between right and wrong and it
wou!d be we, the present generation,
who would be blamed for that. For
that reason, Sir, I feel the Govern-
ment ought not to even dream of
the excuse or fear of any lack of
financial resources, They should pool
all their resources—sometimes there
are unspent sums and perhaps they
nmay save some money from some dele-
gations and some conferences and
adopt austerity measures which we in
our country have not done. Even
England has adopted austerity meas-
ures to the extent of sending out most
of the cars manufactured in that coun-
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try, keeping a limited number for its
own home consumption. This is the
time to go in for austerity measures
by not importing very many luxuries,
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first things first, Then, Sir, the diffi-
culty of finances will not be there,

SuRI J. S, BISHT (Uttar Pradesh):
What will be the number. of students
invelved?

Dr. SarmMaa® SEETA  PARMA-
NAND: It may be & many students
as there are in secondary shools and
colleges today, I am coming te :2at
point. The Resolution suggests at least
one year’s compulsory training at
school stage and one year’s training at
college stage. Sir, no less a person than
the Prime Minister of our country at
ore of the conferences connected with
the Five Year Plan, when women
were asked to give their opinion, said
that he was convinced that, in order
to raise the dignity of labour and in
order to bring about equality and to
harness the energy of youth, it should
be made necessary for candidates for
employment in Government services to
have gone through some sort of social
service in villages. That was with two
objects: to raise the dignity of labour
which the N.C.C, and A.C.C seek to
do, and also in order to make it neces-
sary for them to acquaint themselves
with actual conditions in villages.

Sir, I would like to say that the
difficulties of uniform—expenses on
uniferm and other things—have been
overcome to some extent by introduc-
ing the course of A.C.,C. because it
was found that many States were not
able to introduce N.C.C. course because
they had not adequate money for all
the paraphernalia required, but, I am
told, in the Army or perhaps in the
Territorial Force the same uniform is
kept and perhaps washed and handed
over to other recruits who come for
traming, That is what I have been
given to understand. I am open to
correction. If this were done the
expenditure would be reduced to some
| extent, At present the custom
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15, 1 think, to ask the students to pay
some money for the uniform wher-
ever they can afford. All that I have
heard 1s that the students find it diffi-

Tae PARLIAMENTARY SECRE-
TARY TO THE MINISTER FOR
EXTERNAL AFFAIRS (SHRIMATI

LaksuMmr MENON): They are given the ‘[
uniform.

Dr. SuriMaT: SEETA PARMA- |
NAND: That may be so but perhaps |
State Governments find it difficult to
gravide all the guoney for uniform. L
So the A.C.C. has been put in its place. {
But I am very sorry to say that very
few people take advantage of that.
Sir, I am very anxious that some hon.
Members in this limited time should
speak on this Resolution.

Pror. G. RANGA (Andhra):
are in agreement with you.

We

Dr. SurimaTt SEETA PARMA-
NAND: Even if you are in agreement
with me, as I have said in the begin-
ning, the importance of the Resolution
is self-evident but unless many Mem-
bers say so in so many words the
Gevernment would not attach impor-
tance to it. Even if the Members
speak for seven minutes each, it would
put some pressure on the Government,
Mr. Dasappa’s amendment seeks to
introduce the words ‘“progressively
to widen the scope for training” in
place of compulsory training. The
idea is that the State Governments
should be able to show respect for
the resolutions passed by Rajya
Sabha, Sir, if this Resolution at least
makes them show more respect, and if
those of us who represent them see

[ 16 SEP. 1955 ]

that they co-operate in doing this, I
think it will have achieved its object
to some extent, With these few words

I commend the Resolution to the
House.

Mr. DEPUTY CHAIRMAN: Reso-
lution moved:

“This House is of opinion that
with a view to inculcating a spirit

of discipline and leadership among

N.C.C. or A.CC. for 13384
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the youth of the country, the Central
Government should recommend to
State Government to introduce com-
pulsory training in N.C.C. or A.C.C.
for all students for one year each at
the High School and the University
stages of education.”

Mgr. DEPUTY CHAIRMAN: There
iz one amendment by Mr. Dasappa.

Surr H. C. DASAPPA
sir, I beg to move:

(Mysore):

“That in the Resolution, for the
words ‘to introduce compulsory
training, in, N.CC, an ACC. far all,
students for one year each’ the
words ‘progressively to widen the
scope for training in N.C.C. or
A.C.C. of students’ be substituted.”

Mr. DEPUTY CHAIRMAN:
Hesolution and the amendment
oben for discussion,

The
are

Sarimati K. BHARATHI (Travan-
core-Cochin): Mr, Deputy Chairman,
1 am in complete agreement with the
jdea behind Dr. Shrimati Seeta Par-
manand’s Resolution. The great influ-
gnce that the N.C.C. and the A.C.C.
yraining has on the character of the
youth need no elaborate discussion in
this House, The training steels their
pearts, steadies their character and
makes their mind alert. The look and
the outlook of the boys and girls
change considerably within a few days
of this training. They become smarter
and their outlook becomes more cheer-
ful. They learn to obey and also to
make others obey. Above all, they
learn to work in mutual co-operation.

Since this cadet’s training is given
along with a liberal education 1mm a
background of democracy, the cadets
do not become mere columns of mar-
ching vertibrae supporting on them
empty heads, as in fascist countries.
They don’t become mere ‘automatons'
who blindly obey a dictator. The
conditioning of human beings to make
them mere tools in the

hands of &
dictator, and the discipline for an
orderly existence should not be
confused. Because we have seer
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the perils inherent in convert-
ing whole nations  into “human
ant-nill.” we should not react and go

extreme of a chaotic

to 1ne other f
anacchy in human behaviour. For the

sucress of democracy and even for the
curvival of human freedom and the
guarding of human dignity, dis-
ciplined behaviour is necessary, A
simple case of it is tke queue habit.
You cannot say that a crowd, in which
might is right, is democratic or that it
respects human freedom or individual
dignity. It is the queue that respects
the individual, a queue in which the
so-called high and the so-called low
take their chance in an orderly way.
But it ceases to be democratic if the |
precedence is determined by the cri-
terion of social status, political status
or some such thing. So, that responsi-
ble social bhehaviour, which should |
not be confused with militarism or
totalitarianism, has to be instilled into
the coming generation if we must go
on as a democratic nation. Otherwise, ’
we will swing to the other extreme.
The N.C.C. and ACC. training
1 p.M. can give that discipline to
students. They learn to respect
and honcur the national fag; they
tearn to value the ndtional anthem.
All these things will mould the |

minds of the students into a feel-

ing of common natior#lood which |
we S3 badly need "at a time |
when linguistic, provincial and other
sectional feelings are very much in
the forefront. So, more than disci-
pline and leadership, I value the N.C.C.
and A.C.C. in their potential ability
to bring about an emotional integra-
tion of this great country of ours,
through their influence on the stu-
dents who are the citizens of tomor-

row. Hence, Sir, I would say that ‘
this training should be given its due l
importance and N.C.C. and the A.CC.

must be made as popular as possible.

|

}

1 would very much like that to be '
made compulsory, if the financial and

administrative problems do not come

in the way. As far as I know, it will i

[

{

safe

mean a great financial responsibility
on the part of the State Governments,
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if this training is to be made compul-
sory. In a State like Travancore-
Cochin where there are more than
30 colleges and hundreds and hund-
reds of High Schools, the expenses
will run into seven or eight digits.
Unless the Central Government give
very generous aid, the State w:ll not
be able to shoulder the burden con-
sequent on the N.C.C. and the A.C.C
traiming bemg made compulsory. Of
course, you may consider whether
the trainees can be persuaded to pro-
vide themselves with their own uni-
form. wherever they can afford it, and
thus reduce the expenses.

SABHA ]

Then, Sir, there i# another problem
which the States will have to face,
and that will be the shortage of per-
sonnel to train the students. Without
ciosely examining this problem, we
sheuld not take any decision. Anyway.
I am not for reducing the period of
training, which 1 think is three years
at present. The training must be full
and complete.

As far as the question of making
the training compulsory, I do not think
there is any need to make the train-
ing compulsory. I know personally
that there is a great rush for selec-
tion in the N.C.C. and the A.C.C,, and
that means that there is enough
enthusiasm among the students. And
even on a voluntary basis, I think, we
will be able to cover almost the
entire student population, provided we
have the necessary funds and the per-
sonnel to give training. I am not
averse to making the training compul-
sory, but I do not think there will
be any need for the same. But the
prerequisite of compulsion is our abt-
lity to give the training to the com-
pelled.

Sir, one of the great charms of the
N.C.C. and the A.C.C. is their parti-
cipation in nation-building activities.
[t makes the students value manual
labour and voluntary service. Those
~ho are in charge of planning may
sec whether their voluntary work
and service can be equated to the
financial burden involved in running
the N.C.C. and the A.C.C. If possible,
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the work of the cadets may be eva-
tuated and a fund set apart which may
even go to the length of meeting the
study expenses of the needy cadets.
It may even be something like “Earn
while you learn” for a few, and for
pthers it may be something like “Help
your fellow students to pursue their
studies by your manual work.”

On the whole, Sir, I support Dr.
Shrimati Seeta Parmanand’s Resolu-
tion, and I would like to commend
the same to the planners and to the
Government,
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Surr H. C. DASAPPA: Mr. Deputy
Chairman, I have proposed an amend-
ment to this Resolution which of
course, is in intent and purpose in
entire sympathy with the main Reso-
lution, but only bespeaks of a some-
what realistic approach to the ques-
tion. The House by now is of course,
familiar with that amendment.

Sir, it is very appropriate that this
Resolution is being sponsored by a
lady who according to our own tradi- .
tions is the embodiment of Shakti. :
And the hon. lady Member has been \
amply reinforced by another embodi-
ment f Shakti—Shrimati Bharathi.
And what is more, she has been very
ably supported by that patriot prince
of the stage—Shri Prithviraj Kapoor.
So I need hardly say anything in sup-
port of this Resolution.

Sir, I have nothing to say against
our students. Our students, by and
large, are a fine lot. I believe it was
H G. Wells who said, “Men are born,
but citizens are made” Therefore.
this fine, grand and excellent mate-
rial that we in India possess, the best
of the riches that we can lay claim to, |
that has got to be moulded into fine \\
useful material for the country. Sir,
to build a new nation in India is by
no means an easy task and this task
nas got to be done by harnessing

| 16 SEP. 1955 ]
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every force possible and by trying to
remould the people into a better lot.
herefore, [ welcome this Resolution
which purports to provide some ultra
curricular activities, not only with
mtent to train the students to be dis-
ciplined citizens, not only to develop
jeadership, but also, help them 10
hecome patriotic citizens, to take up
cervice of the country, and also to do
something by manual labour. It is
all very well for us to talk merely in
theory. All the while we are train-
ing the ordinary run of students more
or less, to take up white-collar jobs.
But now, it is quite a necessity to
build up a different type of citizens
who will place above their cwn
advantage that of the country and the
people among whom they have got
to work. Here we find that the N.C.C.
provides an execellent opportunity
among the college students and the
high school students, for this kind of
training. In the N.C.C. we find that
they have provided for the Junior
Division and the Senior  Division,
among the boys. Among the girls,
they generally combine the Senior
and the Junior Divisions.

The training in the National Cadet
Corps is a fairly intensive one for
our students. It provides, in the
first instance a period of training for
two years for the Senior Division and
of one year for the Junior Division.
This period is capable of being
extended by two years for the Senior
Division and by 2 years for the Junior
Division. So the Seniors can have
training for 4 years and the Juniors
for 3 years. Since this was a long
course, the suggestion of the mover
of the Resolution is that it may be
reduced to a period of one year. But
even that may be a little costly.
Therefore, they have got this A.C.C.
The Auxiliary Cadet Corps—which
provides for a shorter duration and
~here the teachers will be mostly
the instructors and not the regular
officers of the Army. But the Directo-
rate is the same.

1 wanted to sav these few things
just to show what exactly the N.C.C.

i
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and the A.C.C. mean and their intent
and scope. We have had this N.C.C.
for some time, from January, 1949
and within this time, from a strength
of 35,000 it has now grown to 1,20,000
today. And the Auxiliary Corps, 1
believe, is round about 5 lakhs. There
are about 50 lakhs of students in the
secondary schools and we have only
covered 5 lakhs of them by the A.C.C.
That Sir, is totally insufficient and 1
think we ought to be able to provide
for a substantially greater number.
The hon. mover Dr. Shrimati Seeta
Parmanand has said that cost should
not at all be a consideration. My
idea in suggesting my amendment is
that this Resolution should not break
on the rock of finance.

Dr. SerimaT: SEETA PARMA-
NAND: That is already accepted.

Surr H. C. DASAPPA: T am glad
she has accepted it, :

One point I would like to refer to
before I conclude. There is no doubt
something in this discipline which
one gets from some amount of mili-
tary or quasi military training is very
necessary for our students. They
hardly know even to walk properly.
I am sorry our education system does
not provide for any uniform and the
dress of our boys and girls is perfect-
ly anarchical. Go to any modern
country today. China, Turkey or even
to a much newer State, there you
find some method, some order among
the students.

The students have some uniform.
I am astonished that today the edu-
cational authorities in India have not
bestowed any attention to this ques-
tion. I feel that there is a lot in hav-
ing this kind of a uniform and some
amount of training and drill,

I have had experience of what this
discipline is. The other day in
Madhya Pradesh, the National Song
was being sung. It so happened that
as the song was in progress, a snake
started creeping on the foot of a sol-
dier. Would you believe, Sir, the man
-did not even stir a bit from his place?

N.C.C.or ACC. for 3398
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He finished the song. That is a spirit
of which we must be proud and that
is the thing which animates the breasts
of these N.C.Cs. and A.C.Cs.

There is just one more point and
then I shall finish. India is a strange
country, divided by languages, by
communities, by castes and no end of
divisions. In fact, there is a natural
and fertile soil for these fissiparious
tendencies. How are we going to
overcome these if it is not going to
be by institutions of this kind? There-
fore, one of the greatest achievements
of this N.C.C. and A.C.C. is that they
have made for national unity and
national solidarity. Let me say that
I have no doubt that all else will
become so much of chicanery if we
cannot build up this solidarity and
unity in this nation. We may pro-
fess a lot but I am pretty sure that
these differences lie in the hearts of
people. This is one of the fine methods
by which we can conquer that ten-
dency. Therefore, from more points
than one, rather from every point of
view, we find that encouragement
must be given to this subject. I hope
that now that the hon. Defence Minis-
ter—not only his Deputy—is here, he
will give us some aszsurance that he

is going to provide amply for the
development and progress of the
N.C.C.

Tue MINISTER ror DEFENCE (Dr.
K. N. Xatju): Mr. Deputy Chairman,
I am willing to give the assurance
whaich was asked for by the previous
speaker. There can be no two opi-
nions about the wonderful work which
the N.C.C. as well as the A.C.C. have
done. T was delighted to be told that
whenever there were any disturbances
in any part of India in which the
students were blamed—whether right-
ly or wrongly, I am not concernea
with it—the N.C.C, boys held a great
record for discipline and conduct. 1
have seen myself in numerous parts
of India as to how these people have
behaved. Some days back I was in a
village near Chandigarh, where about
800 students selected from all the
collerce in Punjab were working. It
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was a joy to see the way in which
the villagers were welcoming the
boys; they were feeding them as their
own boys, distributing milk and such
other things for the welfare of the
students. It is not necessary for me
to detain the House by saying that
this is a great institution. I love it
more particularly because it Is a sym-
bol of Indian unity. I have said it
many times. Whenever I read in the
newspapers discussions about paro-
chial matters, about provinicial mat-
ters, communalism, and so on, I am
reminded of the fact that there is one
great institution where complete uni-
ty prevails and where you have lite-
rally the feeling among the people
that they are all sons of the same
Bharat Mata and that is the Armed
Yorces. You may go wherever you
like, any cantonment or any place
where these people stay. You would
find there India in miniatures. There
are people coming from the South,
North, West and East, Tamilians, Tele-
gu speaking people, Malayalees, etc.
They all live like brothers,

—em-
bers of the same family. There
is absolutely no distinction and
no idea in their minds that they
have come from different parts
of India. 1 consider that the

N.C.C., ACC. and the Girl Guides
ought to be encouraged and strongly
encouraged so that we may have the
future soldiers from them. Therefore,
1 entirely share the view that these
organisations should be encouraged. In
fact, I have myself said on numerous
public occasions that I look forward
to the day when every single student
in the colleges in India and in every
high school would be a member of the
N.C.C. or the A.C.C. The only point is
that we cannot make much too rapid
progress. The House probably has
been told that today costs have gone
up enormouslyy The Central Govern-
ment is spending somewhere about one
and a half crores of rupees while the
States have been spending a little
more than that. The reason for this
is that, in the case of the N.C.C. the
expenditure is shared equally between
the Centre and the States while, so
far as the A.C.C. is concerned, the
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much large.

Governments is

1 do not betray any secret when I
say that we have got ambitious plans
for the next Five Year Plan but, as
the House probably knows, all these
plans are being examined by the Plan-
ning Commission. The Commission
shares our views and it looks upon
this movement with a great deal of
sympathy. I am sure that money
will be forthcoming but we have got
to bear in mind the responsibilities
of the States. I only want to make
one suggestion and it is this; at present,
the cost is borne mainly by the Centre
as well as by the States and very
little is borne by the parents. If you
regard this work as a matter of
national importance, then there should
be a little coming forward from the
parents. The parents could agree to
bear a little cost, say, the cost of the
uniforms or a little cost, say Rs. 5,
towards camp life, it will be good, The
students go to these camps and live
there for fifteen or twenty days just
like soldiers. They get free rations
and everything else free. If the
parents could make some such little
contribution. it would hasten the end
that the hon. mover of the Resolution
and everyone of us have in view.

I entirely agree with the amend-
ment that has been moved. There is
really no difference in the point of
view of any Member here. We want
that there should be steady progress
and that there must be no element of
compulsion introduced. I suggest
further that we cannot brush aside

the difficulties which the States are
feeling.

That is all that I want to say. I
have got the greatest sympathy with
the object which the hon. mover has
in view. I look forward to the day,
as I said just now, when every single
student, every young man and woman,
would receive military training and
would spend at least a sizeable part
of student-life in camp, learning to
love each other, and to live a disci-
plined life. There is no doubt about
that but wemust face the realities of
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the situation. We must take a realistic
view of the situation and I do hope
that, at the end of the next Five Year
Plan, she will find very considerable
progress made without any difficulty.

I have much pleasure in accepting
the Resolution, as amended,

Surt KAILASH BIHARI LALL
(Bihar): May I ask the hon. Minister
as to whether he has got any infor-
mation about the part played by the
N.C.C. and A.C.C. students during the
1iots in Patna?

Surr H. C. DASAPPA:
judice.

It is sub-

Dr. K. N. KATJU: According to
my information they had done very
well. They had kept aloof and had
exercised a sobering and restraining
influence not only on themselves but
on the other students in general.

Suri1 KAILASH BIHARI LALL:
Did they keep aloof only or did they
organise themselves to stop the other
procession of students?

Dr. K. N. KATJU: My information
is that they were very disciplined.

Mr, DEPUTY CHAIRMAN: That is
beyond the scope of the Resolution.

Dr. Parmanand, after the hon. Min-~
ister’s reply, is there any necessity
for further speeches and for a reply
from you?

Dr. SHrimaTti SEETA PARMA-
NANB: The only point is that it would
be better if some of the educationists
would just say a few words because
that will get strengthened thereby.
This is very important.

Mr. DEPUTY CHAIRMAN:
Resolution has been accepted.

The

Dr. SHrimMaTi SEETA PARMA-
NAND: It is very good of the hon.
Minister to have done so, but I think
it would be useful if some members

N.¢.C. or ACLC. for
Students

Mgr. DEPUTY CHAIRMAN: Al
right. We have twenty minutes left.
Let each Member take five minutea.
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SuriMaTI LAKSHMI MENON: Mr.
Deputy Chairman, while I support the
idea that N.C.C. and A.C.C. should ba
extended, I do not support the idea
that discipline can be improved only
by having N.C.C. or by making N.C.C.
or A.C.C. compulsory.

Dr. SerimaTt SEETA PARMA-
NAND: Nobody said that. It is one
of the ways in which it can be done.

SHrRrMATI LAKSHMI MENON: But
the Resolution says: “with a view to
inculcating a spirit of discipline and
leadership among the youth of the
country”,

Dr. SuerimaT: SEETA PARMA-
NAND: That does not mean that it
is the only method; it is one of the
methods,

SuriMaTI LAKSHMI MENON: It
does not say it is one of the methods.

Sir, I live in a university area and
I know the hundreds of boys who are
trained in N.C.C. and as a State Com-
missioner for Guides I also know the
effect of A.C.C. on high school stu-
dents. I do not deny that their phy-
sical appearance improves. For one
thing, only the medically fit are select-
ed for training, and secondly they are
given proper physical training, even
proper nourishment during the time
they undergo this physical training. All
this is good and in fact I want this
kind of aid given to all the students
both in the high school and in the
university. But whether it actu-
ally improves the moral discipline
of the student population is not so
clear to me as it was made out by the
previous speakers.

Sir, there is
second thing is
‘leadership’......

another thing,
‘leadership’.

The
Now

Surt H. C, DASAPPA: Shall I read
the objective of these?
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SHrRiMATI LAKSHMI MENON: I do
not know what the objective is. I am
only telling my experience, what I
have seen. The objectives are very
great, maybe. Our whole Constitu-
tion has got very great objectives, but
waat is happening is quite different.
The objectives are very great—I am
not denying—but I am only saying
that it is not the only means by which
a spirit of discipline can be infused
into the students. Secondly, I also
say that ‘discipline’ is not a thing
which can be created or which can be
produced in the individual by merely
giving physical training. We were
told about the soldier who stood still
when the snake passed through his
legs. Well, I am not denying it, and
I think, as far as physical discipline
is concerned he has done very well.
And it was also claimed that they
salute the Flag, that they sing the
National Anthem, that they love the
country. I think all these things can
be taught to our young children by a
proper system of education without
actually marching or putting on a
uniform.

And, then, Sir, is the question of
leadership. I would also like to add
in this respect the comparison between
England and France. In France there
is compulsory military training for
every adult and in England there is
no conscription except during war-time
and yet in England the love of
the country that the people have and
the stamina and the endurance that
they have shown in the face of pri-
vations show that discipline is not a
thing which can be produced by com-
pulsion but which should come as a
result of the moral urge, by the inner
compulsion that the individual feels
as a result of a sense of the realiza-
tion of his duty to himself, to his
community and to  his country.
Secondly, Sir, leadership also comes as
a result of the opportunities that our
students get for extra-curricular
activities within the class-rcom—of
course there 1is no opportunity for
leadership because the student is
directly under the thumb of the master.

N.C.C. or A.C.C. for 3404
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Surt H. P. SAKSENA (Uttar Pra-
desh): But the monitorship is there.

SarimaTti LAKSHMI MENON: There
is no monitorship these days; that was
in your time and my time, not now-
a-days.

Mgr. DEPUTY CHAIRMAN: Those
were old days, Mr. Saksena.

Surimati LAKSHMI MENON:
Those were old days. We were in &
golden age when there was monitorship
and less indiscipline in our schools,
It is by organizing extra-curricular
activities, by leaving the control of it
completely in the hands of the stu-
dents that we can get leadership.
These things mean a complete change
in the existing educational system
that is there with all the evils that
have been pointed out by Shrimati
Seeta Parmanand when she was refer-
ring to Mr. Kabir’s analysis of stu-
dent indiscipline. At the same time,
Sir, where, as Mr. Dasappa pointed
out, there is no uniformity of any
kind in physical appearance either in
dress or in the manner of living, I
think it is a nice thing to have some
kind of discipline enforced by means
of our educational institutions and I
like to think, although 1 do not
believe it, that this external discipline
and external uniformity might bring
about spiritual and a real unity and
uniformity within the country. With
these few words I commend the
Resolution.

sftaft et g T (IR wEED
IT Tt wEigw, #° Twdw =o  dier
WA B Fa W eeEe @ @
g TEr T &, 9uEr gigs g
Fat & | oftwe, enft 98 Tgw A wr T
foer Aqer @ o #7, Tow wder wre
ot Tow agmmEs # W # g
faenfedat =t omexasar & a8 T &
FEATTH qIeTAT B F AR I qEW |
dtw dv g9 o g & T 3 7w
T @ it mh B T P A o
aleadsr @ A1 @ A gt o 1 e et
¥ Tt #w & F7 20, go qf @ WA
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Surr H. C. MATHUR (Rajasthan):
Mr. Deputy Chairman, I will give the
fullest support to the intent and pur-
pose of the Resolution. There is not
the least doubt that the training which
is intended and which is being given
in the N.C.C. and the A.C.C. does a
lot of good. It gives smarthess to
our students and it inculcates disci-
pline in our students. We are not at
present apportioning blame for the
present state of affairs. If we were
to apportion blame, I think the poli-
tician, the administrator and the edu-
cationist will have to share the big-
gest responsibility. But while sup-
porting this resolution fully and ap-
preciating the immense good which it
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is likely to do, I wish to stress that
the first step which we have got to
take in this matter is to discipline our
teachers. Our teachers must them-
selves first go through this course of
discipline and smartness. If anybody
goes about inspecting the schools
which we are opening in hundreds
and thousands today, he will find a
terribly poor standard of the teach-
ing staff. And if the teacher himself
has not got much to give, I wonder if
he will be able to instil a sense of
discipline among the students. It
would be much better if we adopt
certain standards for recruiting our
teachers. When we recruit our teach-
ers I think we should insist on their
having taken some training in these
respects,

Another point which 1 shall men-
tion is that while I stand for this
training, I am very much in agreement
with Shrimati Lakshmi Menon. The
N.C.C. will not give the scrt of disci-
pline which we have very much in our
mind. It will make our students
smart; it will give them a form of
physical discipline which we very
much want and which will gb a long
way. There is no doubt about it but
the fact remains that there is a great
vacuum that has been created in our
country at the present moment. Many
factors have contributed to it. I do
not have the time to go into them in
detail, But the real discipline which
the mover of the Resolution herself
had in mind was not the discipline
which the students got through mili-
tary training. That was the discipline
which they got from the human touch
of the teacher himself. I think in the
altered circumstances it would not be
po=sible; also we have got a very
strange notion about the secular
character of our State and that strange
notion has resulted in a big vacuum
that has come into our lives. Today
in our schools we are so chary of
giving to the students the real values
of life. What is his responsibility?
It is not only towards his fellow-stu-
dents, towards his fellow-citizens but
towards his own parents, towards his
teacher—this sense of discipline, this
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ethical sense, this moral sense has goe
to be inculcated into the student

through various methods and means.
As I have no time, I will only say
that I confine myself strictly to the
limited sense of this Resolution and
say that I commend it fully.

T DEPUTY MINISTER ror DE-
FTENCE (SaArpAR S. S. MaJgrrnIA): Sir,
the Minister has already said that the
Re.olution, as it is amended, is accept-
able. I would, however, like to add
that there are certain difficulties. I
know the time is very short and I
shall not take long. I am glad that
there has been appreciation of the
wonderful work done by the students
in making roads, in building schools
in the villages, in going out into the
villages and giving first aid ahd even
to the extent of giving primary edu-
cation to the local people. These boys
are pioneers in setting up an example
of what India should be and I am
grateful for the praises that have been
showered from all sides.

The difficulties in a resolution of
this type which envisages compulsory
training for all the students, if I may
point out by giving some figures, are
these. At the present moment our
plans are going before the Planning
Commi-sion. They have to vet it
and whatever amount we get, we have
to cut our coat accordingly. Envisag-
ing in the N.C.C, an increase of about
50,000 boys a year for the next five
years, thus trebling the present-day
figure—it would then come to about
toree lakhs—we want money to the
tune of about Rs. 27 crores in these
five years Imagine the whole lot of
students, about 60 lakhg which is about
20 times the present size, and the
amount of moeney that we will require
for giving them training. We are
doing our bit, of course, with the
limited resources that we have. It is
true that any increase in the figures
can only be done if the States also
come in,

Surt H. C. DASAPPA: Defence has
a large budget.

SarpaR S. S. MAJITHIA: If I go on
to answer interruptions I will pro-
bably require very much more time.
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[Shri S§. S. Majithia.}

I was talking about the States. If
they come in at the moment with
about 50 per cent of the expenditure,
as the hon. mover herself has said,
the Centre will have to give a subs-
tantial amount of money to the States
to implement this scheme. In other
words, money is needed whether the
States come out with it or the Centre
comes out with it. The money has to
be got from somewhere and that some-
where is the people. We all know
the condition of our people and any
more taxation at the moment does not
seem proper, The same is the case
with the A.C.C. which is another wing.
Again, good work is done. We are
planning to increase it at the rate of
about 2} lakhs every year which is a
substantial figure, That ultimately
in five years will show an impressive
record if all our figures are accepted
by the Planning Commission. That
figure will come to about 20 lakhs and
for that we would need another Rs. 31
to Rs. 32 crores, which again is a sub-
stantial sum, In spite of all these we
are only coping with 20 lakhs in one
cace and 3 lakhs in the other, that s,
23 lakhs.

SHr1 H. C. DASAPPA: That comes
from the Education Ministry, is it not?

!
SarpAR S. S. MAJITHIA: That is a
separate budget. I am only concern-
ed with Defence now.

Now, the student community, at the
moment, is very much more than
this figure and I am quite sure that
with the increase in education and
educational facilities which will be
given tfo the people, that figure is
going to increase. It will be very much
more than sixty lakhs. And if all
that is going to come in in this com-
pulsory way, it means practically a
budget equivalent to, or rather more
than, your Defence Budget as it is
teday which does not seem probably.
Therefore, I would venture to sug-
gest that any Resolution that you pass
must have a substance of reality
behingd it, We must fully consider it
and pass only those resolutions which

N.CC.or ACC. for
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we think we ecan put into practice.
Therefore, it is useless again passing
resolutions and not acting upon them.
QOur Ministry in particular is very
keen to go all out to implement all
the resolutions passed in this House.
But in case they come out with reso-
Iutions like this, then obviously it
becomes beyond our scope, beyond
our powers to implement them. I,
therefore, suggest that the Resolution
as moved by the mover should not be
accepted, but as the Minister has
already accepted the amended Resolu-
tion, we will try our best to do what-
ever we can to implement that.

3410

Mr. DEPUTY CHAIRMAN: There
is no time,

Dr. Surimatt SEETA PARMA-
NAND: Mr. Deputy Chairman, I
shall just make a reply in two or
three minutes. Firstly, I would like
to point out why the amendment has
been accepted. As has been pointed
out by the Deputy Minister, they find
it difficult to accept the Resolution
because the expenditure involved
would be heavy. They have now
accepted the revised Resolution and 1
hope they will try to do what they
can. The fact that the Resolution has
been accepted in an amended form
itself showg that such resolution
should be brought. If they are
brought, it takes such subjects from
the ‘ordinary’ consideration of Gov-
ernment to their ‘active’ considera-
tion. And that means that the matter
moves up a little further.

I would only like to point out this.
In a matter of perhaps a couple of
months, the hon. Minister for Defence
Organization, Shri Mahavir Tyagi,
brought about a saving of six crores
of rupees or sixteen crores—I forget
which it was—in the Defence Minis-
try., There is plently of scope for
economy in the Defence Ministry if
the various recommendations suggest~
ed by the Economy Committee, the
Supply Committee and the Stores
Committee are adopted. I do not want
to go into the details. There is scope
for economy in other Ministries as
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well. Similarly, if schemes are car-
ried out with regard to youth wel-
fare in co-operation with and co-ordi-
nation between the Education Ministry
and the Defence Ministry, the same
amount will stretch very far and they
would be able to accomplish much
more than they have been able to
achieve. I thank the Ministry for
accepting the amended Resolution and
I feel that the Resolution has helped
to focus the attention of the House—
and the States, ] hope—on this
important matter. And we hope we
will find in the next report of the
N.C.C. a greater improvement. Thank
you,

Mg. DEPUTY CHAIRMAN: I will
put the amendment. The question is:

“That in the Resolution, for the
words ‘to  introduce compulsory
training in N.C.C. or A.C.C. for all
students for one year each’, the
words ‘progressively to widen the
scope for training in N.C.C. or
A C.C, of students’ be substituted.”

The motion was adopted.
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Mgr. DEPUTY CHAIRMAN: Now, 1
am putting the amended Resolution.
The question is:

“This House is of opinion that
with a view to inculcating a spirit
of discipline and leadership among
the youth of the country, the
Central Government should recom-
mend to State Governments pro-
gressively to widen the scope for
training in N.C.C. or A.C.C. of stu-
dents at the High School and the
University stages of education.

The maotion was adapted.

Mg, DEPUTY CHAIRMAN: The
Resolution, as amended, is adopted.
The House stands adjourned till 11 aA.m.
on Monday.

The House then adjourned
at five minutes past five of
the clock till eleven of the
clock on Monday, the 19th
September 1955,



